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We have heard Mr. B-Chatterjee o ld.counsel appearing on 

behalf of the applicant and Mr-SAK-Dutta, Id-counsel appearing on 

behalf of the Opposite Party i,e. Union of India, Mr. Dutta submits 

that Govt. of West Bengal did not send the required -papers/records 

in compliapoe of the order dated 21.12 #99 passed by this Tribunal 

f'or which Union of India is -unable to take action. 

2,, We have gone through the application filed by the Govt. 
of.  West Bengal for extension of time.. Vk are satisfi!Rd that the 

Govt. 'of West Bengal is delaying the matter without assigning any 

v al id reason for completion of the enquiry as ordered by the 

judgeme'At dated 21.12.99 in O-A-No. 48/97- We observe that the 
Z Govtyof Wst Bengal did not explain the reason for which they could 

complete the enquiry. On the basis of the submission inade by, 

Mr. . Dutta g  we are of the,  view that Govt. of West Bengal is delaying 
-1-1  unnecessarily to deprive the applicant dt appropriate relief. 

However, for the interest of justice. one—month time' is granted to 
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the, GDvt, of Vkst Bengal for compliance. GOVt.' of Vkst Ben gal 

is directed to send al.1 material s/re cords' for the purpose of the 

decision of the Union of -India as required under 
. 
the Rule's and no 

f u,rther e xtens ion of, t ime f or compl iance of the - order as praye4 

for would be grarrted. Original Applicant would be entitled to get 

cost of Rs 
- 
.1000/— in this case 	That is to be paid by the Govt. of 

West Bengal., So, we direct that GDvt. of mst Bengal shall send 

all pa pers/records to the Union of India' Ors for compliance of 

the judgeiment within one month from today and ther6after. Union of 

.Indii -and Union Public Service. Commission shall take action w 
I 
ithin 

2 (two) months from the date 'of receipt of, the 
I 
papers from the 

Govt., of West Bengal, With this observation, M.A. is disposed of. 
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